FORM A
PUBLIC ANNOUNCEMENT
[Under Regulation 14 of the Insolvency and Bankruptcy Board of India
(Voluntary Liquidation Process) Regulations, 2017]
FOR THE ATTENTION OF THE STAKEHOLDERS OF
SAMOO DESIGNERS & ENGINEERS INDIA PRIVATE LIMITED

S. |[Particulars Details
No.
1 | Name of corporate Person Samoo Designers & Engineers India Private Limited
2 |Date of incorporation of 05.05.2017
corporate Person
3 |Authority under which corporate The Registrar of Companies, Delhi-I

Person is incorporated/ registered

4 [Corporate identity number/ limited U45309DL2017FTC317318
liability identification number of corporate|

5 |Address of the registered office and _ |Registered Office : Unit No. 16, Ground Floor,
principal office (if any) of corporate Square One, C-2 District Centre, Saket, South Delhi,

debtor New Delhi-110017, India
6 |Liquidation Commencement 09.04.2026
date of Corporate Person
7 |Name, Address, e-mail address, Mohammad Khalid
Telephone Number and the G3/2 2" Floor, Malviya Nagar, New Delhi-110017

Registration Number of the Liquidator |Email: volliq.sdeipl@gmail.com, cskhalid01@gmail.com
IBBI/IPA-002/IP-N01289/2024-25/14417
AA2/14417/02/300627/204367 valid till 30.06.2027

8 | Last date for submission of claims 09.05.2026

Notice is hereby given that Samoo Designers & Engineers India Private Limited has commenced
voluntary liquidation with effect from 09.04.2026.

The stakeholders of Samoo Designers & Engineers India Private Limited are hereby called
upon to submit a proof of their claims, on or before 09.05.2026, to the Liquidator at the address
mentioned against Item 7.

Financial creditors shall submit their claims with proof by electronic means only.” All other stakeholders
may submit the proof of claims in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Sd/-
Date : 14.04.2026 Mohammad Khalid, Voluntary Liquidator
Place : New Delhi Samoo Designers & Engineers India Private Limited

Regn No: IBBI/IPA-002/IP-N01289/2024-25/14417
AA2/14417/02/300627/204367
AFA Valid up to 30.06.2027
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BAJAJ HOUSING FINANGE LIMITED

||m.i-sruﬁ
il F M ANCE
LA Corporate offlce: Cersbrum T Park 82 Bullding 53h floor, Kalyanl Nagar, Funs, Maharashira 411014
1Branch Office: 151 Fipor, Commencial Complex, 33, Ram Naoar, Above Vigya Bank, Kaushamid, Ghaziabad, Uttar Pradesn 20101

POSSESSION NOTICE

Under Section 13{4] of the Securifization and Reconstruction of Financial Assets and Enforcement of Security

Interest Act 2002 & Rule B-(1) of the Security Interest (Enforcemant) Bules 2002, (Appendix =1V)
Whereas, tha undersigned being the Authorzed Officer of M's BAJA) HOUSING FINAKCE LIMITED (BHFL) under the
securitization and Reconsbructon of Finsncial Assets and Enforcement of Security Interest Act 2002 and in axerciss of powers
conferred undar secton 13{2) read with Rule 3 of the Security Interest (Enforcement) Rules 2002, isswed Damand Molice{s) o
Barrower(s]! Co-Borrower(s ) Guarantors) renticnad harein balow to repay the srmount mentionad in the notice within 60 days
frovm the date of recedpt of the said notics, The Borrower{s) Co-Bomrowern|s) Guaranior{s) having failed to repay the amount,
natice is hensby given ta the Barmower(s ) Co-Bormowen(s ) Guarantans ) and the pulblic in gengral that ths undersigrmed on bahal
of Mis Bajaj Housing Finance Limited, has taken over the possession of the property described harein balow in exerciee of the
powers conferred on him under Section 13(4) of the sadd Act read with Rule 8-{1) of the sald rides. The Bomowansl Co-
Barroseer s f—'.:u.'tr.'!nh.'.-![f.:l in particutar and the pubdic in gensral ang hereby cauthaned not bodea) stk the Below said property and
amy dealings with the said property will be subjoct to the first charge of BHFL for tha amountis) as moentioned haerain endar with
future interast tharaon.

Mame of the Boorower{s ' Gearantons] Description of Secured Asset Demand MNotles | Date of
| (LAN Mo, Mame of Branch) {Immavabde property) Date & Amaount | Possession
Branch : GHAZIABAD Al That Piece And Parcel of The Mon-agriculiural | 20th Jan 2026 (p9-Apr-26
LAN:- H38THLD1136TE3 and Property Described As: House Mo.2637, Type Lig | Rs. 21,00,984/-
HSB1HLT1200912 Ground Floor, Houzing Board Colony, Sector-03, (Rupees

1. Ashok Kumar Mandal [Borrower) Farabad. Hancana Tolal Measusing Area 49.79 Sq Twenty Ona

2.  Sanju Devi {Co-Borrower) Yds., Having lis Coverad Area 200 Sq. Fi;, 121004 Lakh MNina

At House No P637 GF, Housing Board East: Road. West - House Mo 2698/LHEGROFBRD. | Humdred Eighly

Colony, Sector 3, Ballabgarh, Fandabad, | Morth | House WNo263&8/LIGNEFNRFED, Sauth Four Only)
Haryana-129004 Howss Na, 2638 1EGFIN3IFED

Place: Faridabad Date: 14.04 2026

| SBFC

Sdi- Authorized Officer, Bajaj Housing Finance Limited

H 1l Registered Office:- Unit No.103, First Floor,
SBFC Fmance lelted| C&B Square, Sangam Complex, Village
Chakala, Andheri-Kurla Road, Andheri (East), Mumbai-400059.

POSSESSION NOTICE

(As per Rule 8(2) of Security Interest
(Enforcement) Rules, 2002)

SYMBOLIC POSSESSION NOTICE
Branch office: ICIC] Bank Limited Plot MNo-23, Shal Tower, 3rd Floor,
@1cICI Bank

MNew Rohtok Reod, Korol Bagh, Mew Delhi-110005

The Authorised ICIC| Bank Officer under the Securitisation, Reconstruction of Financial Assets and Enforcement of
Security Interest Act, 2002 and in exercise of the powers conferred under section 13(12) read with Rule 3 of the
Security Interest (Enforcement) Rules 2002, issued Demand Motices to the bommower(s) mentioned below, torepoy
the amount mentioned in the Motice within 60 doys from the dote of receipt of the said Motice.

Having failed to repay the amount, the Notice is issued to the borrower and the public in general thot the
undersigned has taken symbolic possession of the property described below, by exercising powers
conferred on him/her under Section. 13(4) of the soid Act read with Rule 8 of the soid rules on the below-
mentioned dates, The borrower in particular and the public in general are hereby coutioned not to deal with
the property. Any dealings with the property will be subject to charges of ICICI Bank Limited.

S, Mame of the Description of Pro f Cate of Demand | Mame
Ht:ul Borrower(s)/ Loan Dntpe of Syrnbnllai::m ”ﬁnﬂﬁgﬁ;’:ﬁ me| gf
Account Number Possession Matice (Rs)  |Branch
L. | Prave] Khan/ Hamshida! | House Mo. 2029, Ward No.17, Situated At Village- |Movember 20,2025 | Shomii
LESAHOOODE044264 / Mﬁminngar. Hurendr:c: Magar, Mear Hajipura Rs
LESAHOODOS1ES210 Shamli, Pargaono Tehsil & District- Shamli, Lttar 28 A8 AR
Fradesh- 247776/ 09-Apr-26

The above-mentioned borrowers|s)iguarcntors(s) isfore hereby Issued a 30 day Motice to repay the amount,
else the mnrrgﬂged properties will be sold ofter 30 daoys from the dote of publishing this Notice, os per the
provisions under Rules B and 9 of Security Interest (Enforcement ) Rules 2002,

Date: April 14, 2026 Sincerely Authorised Officer

Whereas the undersigned being the Authorized Officer of SBFC Finance Limited under the Securitization, Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002 and in exercise of the powers conferred under section 13 (12) read with Rule 8
of the Security Interest (Enforcement) rules 2002, issued Demand Notices upon the Borrowers/Co-borrowers mentioned below, to repay
the amount mentioned in the notice within 60 days from the date of receipt of the said notice. The borrower/Co-borrowers having failed
to repay the amount, notice is hereby given to the Borrower/Co-borrowers and the public in general that the undersigned has taken pos-
session of the property described herein below in exercise of powers conferred on him/ her under Section 13(4) of the said Act read with
Rule 8 of the said rules on the below-mentioned dates. The Borrower/Co-borrowers in particular and the public in general is hereby cau-
tioned not to deal with the property and any dealings with the property will be subject to the charge of SBFC Finance Limited.

Name and Address of Borrowers & Description of Property(ies) & Amount demanded in
Date of Demand Notice Date of Possession Possession Notice(Rs.)

1. Subhash Chander (Applicant), 2. Bimla All that the piece & parcel of property built-up| Rs.94,14,419/- (Rupees
Chander (Co-Applicant 1). 3. Anuradha Devi | Ground and First Floor portion without roof rights |Ninety-Four lacs Fourteen
(Co-Applicant 2), Having address at: H No 2/144, | total measuring 100 sq yards, (the said floor), built| Thousand Four Hundred
Block No 2, Geeta Colony, New Delhi 110031. | on property no 2/144, 9Block-2, Plot No 144) situat- |and Nineteen Only) as on
Loan Account No. ME 545996 (PR00415833) & | ed at the abadi of Geeta Colony, jheel Kuranja, Delhi|  10th Jan 2026, plus
MEPR00415833 (PR00995495) & 707821 110031. And bounded By: East: 2/145, West:| unapplied interest from
(PR00816959) Road, North: Road, South: Road. the date of 11th Jan,
Demand Notice Date: 12-01-2026 Date of Symbolic Possession: 10th April 2026 2026.

The Borrower's attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect of time available, to redeem the secured assets.

Place: Delhi , Dated: 14-04-2026

Sd/- Authorized Officer, SBFC Finance Limited

JONAL OFFICE/BRANCE: 3B, Pusa Road, Rajendra Place, New Delhi, Pincode-TID06
Registered - Utkarsh Tower, NH-31{Airport Road), Sehmalpur, Kazi Sarai, Harbua, Varanasi, U.P-221 105,
CE FOR INHOVABLE PROPERTY [under rule 8

Natice i= hereby given under tha securitization and Facanstruction of Financial Assels and enforcement (Securily) Intenest Aot 2002 amd i
pearcise of powers conferred undar 13012} read with ride 3 of Security interast{anforcement | rides 2002, tha authorizad afficer issued a Demand
matice on the dates noles against esch aceount as mentioned hereinafler, calling them to regay the amount within 80 days Trom the date af
receipl af [he said notice. The borrowers having failad 1o repay the amaunt, notice is heraby glven 1o the under noted borrawers and the puldic in
general that the undersigned has takan possassion of the properties described herein balow in exarcise of powers confesred on him/har undar
aegtion 13[%)of the said act read with rule 8 of the said rules on the dates mentioned against each acoount.

[he horrower in particular and the public in ganeral is heraby caationed not to deal with the properties and any dealing with the properties will be
subject o the charge of UTKARSH SHALL FINANCE BANK LINITED for the amaunts and interests therean mentioned against each account heeein
bzl

Thi attention of the barrowers detailed hereunder is invited to the provisions of subsection (8) of the section 13 of the Act, in respect of the time
avaitable, toredeem the secured assets,

&

Utkarsh Small Finance Bank
f T =

lamamamd . erres s e

5 | Name of Name of Name of the Borrower/Guarantor | Date of | Uate of Dutsﬂ?ﬁ;ﬂ -
Na. Branch the Account (Owner of the property) D,,? el G on the ﬂatg of
'ﬂllﬂ-e nI:I“E'E dEH‘lEI I'll:| Hﬂ til;E

1 | Rudragur Chient Name - H/s Ram Sanhi Sariya-Cement And - | 08-01-2026) D9-D4-2026 | Rs.65JL060/- (Rupees Sixty-

Five Lakh Thirty-One
Thausand and Sty only) &
f= 1,57 638/- (Ninetaen
Lakh Fifty-Saven Thousand
Six Hondred Thirty-Eight
anly)

Hardwara Through It Propriter
{Barrower] Mr, Lait Mohan 5/a Mr
Bhoop Singh{Co-borrower) Hrs
Chanchala Devi Win Mr, Lasit
Mohan(Co-borrowar! Mortgager) Hes
Meera Devi Wio Hr. Yazh Pal Singhfco-
torrower/mortgager| Tarun Pal Singh
SFo Mr. Yash-Pal FinghsCo-bomrower)
Hr. Yash Pal Singh 5/o Hr. Bhoop
Singh{Co-borrower! Guarantar}

M5 -Ram Sanhi Sariya
Cesrient Amd Hardwara
Accownt Number -
136808000000E0T &
HAE000000ENAE

\Place: Shamli For ICICI Bonk Ltd.  /

Branch Office: ICIC] Bonk Ltd, Porsvonath Plozao, Court Rood, Soharonpur, Littar _\'
Pradesh- 247001

CE-TEMDER CUM E-AUCTIOMN FOR SALE OF SECURED ASSET
[See proviso to Bule Bi&]]
Motice for sole of immovable assetis]

E-Auction Sale Motice for the sole of immovable asset{s) under the Securitisation ond Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002 read with proviso to Rule B (6] of the Security
Interest [Enforcement) Rules; 2002,

This notice is hereby given to the public in general ond in particular to the Borrower(s) and Guarontor(s) that the
below described immovable property mortgaged! charged to the Secured Creditor, the physical possession of
which hos been token by the Authorised Officer of ICICI Bank Limited will be sold on *As is whereis’, "As is what is®
ond "Whateverthere is' os perthe brief porticulars given hereunder;

(@I1CICI Bank

Exl Nome of Detalls of the Ameunt | Reserve | Date ond ’[.':_Iu:c'—e &

Mo Borrower(s) Secured asset(s) Outstandingl__Price Timeof | Time of

c%;%ﬁg:{*;f;f" with known Eﬁmcﬂ !F"rtrpe rty |E-Auction
Lioan AccountMo: encur;f‘ul{:-rﬁncﬁ. DE?;:}EE ! nspection

(A} 8} {C) {03} {E) (F) iG]

1. [ Mahadey Enterprises Shop No 8,9 & 10 on The Ground Rs. Rs. | _ April M:
Represented By Proprietor | Floor And First Floor With Roof 31-31{"5{’-"' "'D%gﬁ Mﬁrﬁ?nzﬁ m;:'r%ﬁ
Piyush Arora (Borrower), |Rights, Municipal Mo 13/599 & ;p"?i’;' co | 04:00 PM | 11:00 AM
Piyush Arora (Moertgager, | 13/600, Situoted At Androon 02 2026 | 4 E%ﬂ- To To
Guaranter) Priva Arora Gher Amolak Ram “Punjabi poy- | 95:00 PM [12:00 Neon
(Guarantor] Afc No. hMarket" Shahanshahi Bozar,

019105501184 Saharanpur, UP. Area; 134 Sq. Ft
And Bullt Up Area: 268 5q Ft

The online ouction will be conducted on the website (URL Link- http:fwww disposalhub.com). of our ouction
agency Mfs MexXen Solutions Pvt. . The Mortgogors/ Moticees are given alast chance to pay the total dues with
furtherintérest by Moy 06, 2026 before D500 P.M  elsethe secured asset{s] will be sold as per schedule.

The prospective bidder(s] must submit the Earnest Money Depasit (EMD) Demand Draft {DD) (Refer Column
E} at ICICI Bank Ltd, Parsvonoth Ploza, Court Rood, Salaranpur, Uttor Prodesh, 247001 on or before
May 06, 2026 before 05:00 P.M Thereafter, they hove to submit their offer through the website mentioned
above on or before Moy 06, 2026 before 0%:00 P.M along with the scanned image of the Bank acknowledged
DD towards proof of payment of EMD. In case the prospective bidder(s) is/ are unable to submit his/ her/ their
offer through the website, then the signed copy of tender documents may be submitted at ICICE Bank Lid,
Parsvanath Plaza, Court Read, Saharanpur, Uttar Praodesh, 247001 on or before May 06, 2026 before 05:00
P.M. Earnest Money Depasit DD/PO should be from o Mationalised/ Scheduled Bank in favour of 'ICICI Bank
Limited' payable ot "Soharanpur.”™

For any further clarifications in terms of inspection, Terms and Conditions of the E-Auction or submission of
tenders, contact ICICI Bank Emploves Phone Mo, 937 2730494/E58457 4809

Please note that Morketing ogencies 1. Augeo Assets Manogement Private Limited 2. Motex Met Pvt. Ltd, 3. Finvin
Estate Deal Technologles Pyt Ltd 4. Girnarsoft Pyt Ltd 5 Hecta Prop Tech Pyt Ltd 6. Arca Emart Pyt Ltd 7. Nowvel
Asset Service Pyt Ltd 8. Nobroker Technologies Solutions Pt Ltd 8. Vialuetrust Copital Services Pvt Ltd 10.
MHovodaoyan Proptech Pyt Ltd (XpertARC)., hove olso been engoged forfacilitating the sole of this property.

The Authorised Officer reserves the right to reject any or all the bids without furnishing ony further reasons.
Fordetoiled Terms and Conditions of the sale, please visit wwwi.icicibonk.comindpds.

Authorized Officer
ICICI Bank Limireg_)

Drate @ April 14, 2026
k_F_"lﬂEE: Soharonpur

NOTICE FOR CLOSURE OF OFFICE
(POLICYBAZAAR INSURANCE BROKERS PRIVATE LIMITED)

We are closing our office situated on the 1* Floor, B-128, Sactor 02, Noida 201301

an 157 Apnl 2026, Our affice at 2*° Floor MB, 160 A & B, Shakarpur, Laxmi Nagar,

New Delhi-110091 is the nesrest operational office.

However, our busingss, including website, email addresses and telephonas:are fully

operational and no changes/defays are Deing exparienced in the servicing of owr

Gluslamaears,

Registerad Office:~ Plot No.113, Sector - 44, Gurgaon, Haryana - 122001

(IRDAI  Registration  No. 742, Valid 00 0062027, Licsnse  categony-
Compozile Broker CIN: UT43R8HR20T4PTC053454)

SANGAL PAPERS LIMITED (CIN : L21015UP1980PLC005138)

REGD. DFFICE: VILL BHAINSA, 22KM STONE, MEERUT-MAWANA ROAD,
MAWANA, UP-250 401, PHONE: 01233-274324
website; www.sangalpapers.com, e-mail: accounts@sangalpapers.com

Notice to Shareholders about opening of Special Window

Pursuant to SEBI Circular Mo, HOY3IE/13711(2)2026-MIRSD-PODY
I[/3750/2026 dated January 30, 2026, Special Window has been opened
for a period of ane year from February 05, 2026 to February 04, 2027, far
transfer and dematerialization {"demat") of physical securities which
were sold [/ purchased prior to April 01, 2019 and rejected /f returned f
not attended, due to deficiency in the documents / process or otherwize
and also in case where It could not be lodged for transfer before April 01,
2012 in the mannar EI‘JIIEI_‘ifH_"ﬂ im said Circular,

The concerned investors may, accordingly, lodge/re-lodge the transter
deeds and furnish necessary documents, duly complete in all respects, in
accordance with the said Circular, to the Registrar and Transfer agent
{RTA} of Company. Details of Registrar and Transfer Agent are as under:
Mas Services Limited {Registrars & Share Transfer Agent) T-34, 2nd
Floor, Qkhla Industrial Area, Phase-11, New Delhi-110 020 Ph: +91-11-
26387281/82/83, Fax: +91-11-26387384, Mobile:- +91-8920884917,
Emall: info@masserv.com, Web: www,masserv.com. This Intimation |s
also being hosted an the Cormpany’s wabsibe wiww.singalpapers. com.

For Sangal Papers Limited
Anant Vats

Flace : Mawara

Date ; 13.04.2026 Company Secretary

FORM ND. INC-26
[Pursuant to rule 30 the Companies (Incorporation) Rubes, 2014]
Before the Central Government, Morthern Region
In the matter of sub-section [4) of Section 13 of Companies Act, 2013 and clanze (a) of
sub-rule (5] of rule 30 of the Companies (Incorparation) Rules, 2014
AND
In the matier of Guo Techno Filamenis Privale Limited having ts registered office at
Shop Mo.: 5.F-21, &nsal Fortume Arcade, Sector-18, Noida Gautam a Magar UP
20130, veescs PRNItIORRT
Molice s hereby given 12 the General Public that the company proposes 1o make application
to the Central Gowernment under section 13 of the Companizs Acl 2013 seskin
confirmation of alteration of the Memorandum of Association of the l:nrné:la in ferms o
the special resolition passed at the Annual general meeting held on 30/0 f?rg:ﬂ fo enahle
the company to change its Registered Office from “State of Uttar Pradesh” to “State of
Rajasthan”,
.ﬁ.glf?' person whose interest (5 ikely 1o be affécted by the proposed change of the reqgistered
affice af the company may deliver either on the MCA-21 portal {www.mca.gov.in) by filing
investor complaint form of cause o be delivered or send L-'jr registered past of hisfher
objections supported by an affedavit stating the nature of his/her interest and groonds of
apposition to the Regional Director at the address Morthern Region 2 Floor arn
Bhawan, CGO Complex, Mew Delhi-110003 within fourteen days of the date of uuhincarmn
of this nodice with @ copy fo the applicant company a8t is regisiered office at the sddress
rmentioned befow: -
Shop Mo.: 5.F-21, Ansal Fortune Arcade, Sector-18, Nolda Gautam Buddha Nagar
UP 207301
For & on behall of
Guo Techno Filaments Private Limited
Mohd Furkan Ansari
Director
DIN: 07653803

Description of the charged/mortgaged proparty (1 the part & parcel of the property consisting of) A4 the part and parcel of the Commerciz!
Property Khazea No-19% area B1TT.4E Sg Feet, ward No-1, Situated at village-Jaju Nagar, Pargana-Choumila, Tehsil-Baheri Disti-Barilly Pin-2633701
Property Bounded by- East:Eastof Satpal North:Landof Ashok West:Nadefi Road South:Land of Badri Prasad

Place -Rudrapur Date-14.04.2026

Authorized officer, UTKARSH SMALL FINANCE BANK LIMITED JI

SYMBOLIC POSSESSION NOTICE

. | Registered Office: ICIC] Bonk Towers, Bandro-Kurio Complex. Bandra
ﬂﬂ:ﬂ:’ Hﬂ"’ﬂ' Ff"ﬂm HEﬂgE-t]. Mumbagi- 400051 P
Corporate Office: ICICI HFC Tower, |B Magar, Andherl Kurla Road, Andheri East, Mumbal- 400053
Branch Office: Shop Mo 9, Ground Floor, GKS Polace, Ayub Khan- Choupla Road 63-64, Civil Lines,
Boreilly- 243001

Wihereos

The undersigned being the Authorized Officer of ICICI Home Finance Company Limited under the Securitisation,
Reconstruction of Finoncial Assets ond Enforcement of Security Interest Act, 2002 and in exercize of the powers
conferred under section 13 (12) read with Rule 3 of the Security Interest (Enforcement) rules 2002, issued demand
natices upon the berrowers mentloned below. to repay the amount menticned in the notice within 60 days from the
dote of receipt of the said notice.

Az the borrower foiled to repay the amount, notice is hereby given to the borrower and the public in general that
thie undersigned has taken possession of the property described herein below in exercise of powers conferred on
himy' her under Section 13(4) of the said Act read with Rule 8 of the said rules on the below-mentioned dates. The
borrower in particular and the public in general is hereby coutioned not to deal with the property and any dealings
with the property will be subject tothe charge of ICIC| Home Finance Company Limited.

The Barrower's attention is invited to provisions of sub-section (8] of section 13 of the Act, in respect of time ovailoble,
toredesm the secured assets,

&r. | Mame of the Borrower/ Description of property/ Dote of Demand | Mame
Mo Co-Borrower! Daote of Possession Notice! dmountin | of
Loon Account Mumber Demand Matice (Rs)| Branch
L. |Pan Dei (Borrower),  |Khosra No 385, 386, 387 Villoge Sanahiya Dhan 12-01-2026 | Barelily
Sunil Kumar {Co- Singhtehsil & Distt. Bareilly- 243001 Uttar Pradesh. Rs
Borrower), Jhinjhori  |Bounded By- North By ; D1 Plot of Sarita Devi and D2, 785,258 48/~
Ballio Bareilly Barellly- |South By : D1 Plot of Magan Lal and D2, East By : House
243402 Uttar Pradesh |of Komlesh Thakur, West By : Read 12 Ft. Wide./
LHEAROOO01462394, |Dote of Possession- 09-04-2026
2. |Pan Dei (Borrower),  |Khasra No 385, 386, 387 Village Sanahiya Dhan 12-01-2026 | Bareilly
Sunil Kumar (Cao- Singhtehsil & Distt. Boreilly- 243001 Uttar Prodesh . Hs
Borrower), Jhinjhari  |Bounded By- North By ; D1 Plot of Sarita Devi and D2, 35,586.98/-
Ballia Bareilly Boreilly- |South By : D1 Plot of Magan Lal and DZ. East By : House
243402 Uttar Pradesh |of Kamlesh Thakur, West By : Road 12 Fi. Wide./
LHBAROODD 1465161, |Dote of Possession- 09-04-2026

The above-menticned borrowersis)’ guorantors(s) are hereby given a 30 day notice to repoy the amount, else the
mortgoged properties will be sold on the éxpiry of 30 days from the daote of publicotion of this Motice, as per the proviskons
urder the Rules 8 and 9 of Security Interest (Enforcement) Rules 2002,

Date: April 14, 2026
\ Pluce: Boreilly

Authorzed Office
ICIC] Home Finance Company Limited /

PIRAMAL FINANCE LIMITED (PFL)

P- I Registered Office Address : Unit Mo 831, Bth Floor Firamal Amifi Building, Piramal Agashya Comorate Park
irama Kamani Junclion, Opp Fira Station, LBS Mang, Kurda (West), Mumbai-400 070
Finance CIM: LES910MH1984PLC0O32E3T , Wab Side- wwnw. piramalfinance.com

DEMAND NOTICE
Under Section 13(2) of the Securitisabon Ard Raconstniciion of Financal Asseis And Enforcement OF Sacuniy Intarest Act, 2002 read with Rule 3
(1) of the Secunty Intenzst (Enforcament) Rules, 2002, The undersigned iz the Auihonizad Officer of Piramal Finance Limitod (PFL) [Formerly
Piramal Capital & Housing Finance Lid.) under Securitisation And Reconstuction OF Financial Assels And Enforcement of Secuniy Interest A,
2002 (the said Act), Inexercise of powers confemed under Saclion 13(12) of the said Act read with Rule 3 of fhe Secury inlerest {Enforcement)
Rules; J002, the Authkonsed Ofhicar has isued Demand Molicas under Saclion 1302} of the saad Act, calling upon the fallewing Borrowers) (tha
"said Barrowens]"). |0 regay the amounts mentioned in e respective Damand MNotice(s) issued to1hem that ane also ghen balow. |0 cormaciion
with abowa, nolice is hereby given, ance again, to the said Bomower(s) o pay ko PFL, within 60 days from the peblication of this Notice, the amounts
indicased herein below, together with further interest a3 detailed in the said Demand Notice(s), from the date(s) mentoned below 81 the date of
paymend andior realization; peyvabie under ke loan agreement read with other documentsfwritings, # ary, executed by fhe seid Bormower(s), As

sacurity fordue repaymant of the loan, the folowing assats have been moriganed to PFL by the said Borowsr(s) respectively,
Name WH Demand Motice Date and Description of secured asset (immaovable property)

Amount with NPA date.
(LG Mo MODS7194 of Delhl = Pitampura | Dt | 0800-2036 & 3335084 42/ (7| All that parl and parcel of iha entine Buill up Residential
Branch) Lase Mr Sumil Tangan (Bormower) | Thirly Three lakh Thisly Flva|property bearing no. 117-A, area admeasuring 41.6
Since decessed being represented by his| Thousand Ninety Four Onty and Forly| S, Mirs{ Equivaleni fo 50 3g.Yards).oui of Rhasra
legal heirs i.e 1(a). Mrs. Meena Tandan ; Mrs. | Two Faise) NPA{H-08-2022) Mo, 10115 Situabed in the area of Village Mundka , Dalhi and
hdaena Tandan (Co-Bomowers Wic and Legal Colony known as Amar Colomy in Block-CZ, Mundka Dethi-
Hair of Latebr, Sumd Tandan) ; To all the 110041 Bounded as under. In the West: Piotof Others, In
Unknown Legab Heirs of Late Br.Sumil the EsstRoad 20Ft Wige, In the Norh; Ramaining portion
Tandan,you are herety made a parly o fhese o Plet 0. 117, Inthe South: Plet Mo, 116
proceedings under saction 1302 of
SARFAES] Act, 2002
(LC Ma. 118000021B3 of Moida - Sector 2
Branch) Kamiash Gupla [Bomower| Deepak
Gupta (Co Bomower 1) Wigy Gupta (Co
Gorrowet )
(L Mo, DET0RI0ETE0 of Dehradun Branch)
Parvesn Rana (Bomawar) Manizha Rana
(CaBorrower 1)

02 1605-2026 1 246324604 Twanty
Four fakh Sixty Three Thousand Two
Hundred Forty 30 Cniy) NP {08-02-
Dt -16-03-2026 7 715091656~ (2
Sevenly One lakh Fiffy Ming
Thowsand Mina Hundred Sixlesn Dnly
and Fifty Six Palsa) NPA (DE-01:2028)

mrm s

0f | 23-03-2026 R 3007357/ Thirly
Mine lakh Minaty Saven Thousand
Eignt Hundred Filly Sawen Cinly) WA
(05-03-2026}

Property Beanng No.D=36; Khasra-No. 711, Vilage Bazal
Darapur, Known &s Sudershan Park, New Demi 110015
[Ares Messunng 35 Sg.yds)

Tower-1 Flat Mo, 104, 1st Flear, Hillocks Mussoone Hoan
Dehradun Uitaranchal 24801

o e e v

Freshok Residential Porlion baaring Private Unit Mo, 3F -
4 measuring area of 72.25 Sg.Mers buit up propsrty beanng
ey, G024 f2 (0 Mo, 173-B) Eard no. 03, area measuring
430 5. Yards out of Khasra Mo 11513 min Situated inthej
Ahadi Under Lal Dora [ 1908-09) Kala Mata Mandir Ahadiof
Laldoara Ward Mo. 3 Soulh Wast Dalke-110030

KHNO 1093 AT VILLAGE SADDIQ NAGAR PARGHNA LONI
TEHSIL & DAST GHAZIABAD (U P} PLOT AREA 400.58
SAYD 334,52

Abhimanyu Singh Patel {Bamowsr] Mes
Sarita Pated (Do Barrower 1)

(LG MNa. MO133498 of Gurgaon Branch)
Gulber Singh (Borrower) Rajnd Rajni (Co
Bormower 1)

O 23-06-2026 7 6593435 8- (T Sy
Five fakih Foety Three Thousand Four
Hundrad Thity Five Gnly ard Eighly
Paise} NPA [05-03-2026)

[fthe saad Borrowers shall fail to make payment to PFL asaforezaid, PFL shall procesd against ihe above secuned assats under Sectan 13(4) of tha
Act and the appicable Rules, andirsly at the risks of the seid Bormowers a3 to the cosis and consequences, The seid Bamowers are profibited unser
tha Act from transfaming the sloresaid assels, whather by way of sale, leasa or othandise without fhe prior writhen consent of PFL, &y parsan wha
conlravanss or abats conlravention of he pravisons of e said Acl or Rules made thera under, shal be kable for mgrisonment andior penalty as
provided under tha Act.

‘ AXIS BAMEK

AXIS BANK LIMITED
STRUCTURED ASSETS GROUP, PLOT I-14, TOWER 4, 4th FLOOR, SECTOR 128, NOIDA (U.P.}-201304

E-AUCTION SALE NOTICE

Wheraas, the Authorized Officer of Axis Bank Lirmded (herainafter refarred fo as “the Bank”) under the  Securtization and Reconstruction of
Financial Astels and Enforcement of Secuily Inlarest Act, 2002 (hersinaller refarred 1o as “SARFAES] Act™} and In exercise of powers
conlermed under seclion 13 (12) read with ke 3 af e Securily Interesl | Enforcarment) Rules, 2002 isswed & Demand nolice respactivaly undar
Baclion 13(21af the SARFAES] Act calling upon the below-mantioned Borrowes | Guaranbor (s} Morbgagars () H}I'_Ipr:-'ll're-::ahz.— [5|| {o regay the
amount mentionad in the sald respective notica balng the amount dua In%alher with furiber interass thereon &t the contrachual rate plus ai
costs, charges and incidental expenses sdc. till the date of payrment within G0 days from the dats of the said nolica

The Borrowers J Guasantoe (5] Modgagors {51 £ Hypothecator {5) having failed o mpay the balow-mentioned amount within the specifiad
pitriod, thar authorizad officer of fhe bank has aken Symbolic possession of tha sedurd propertylassel mentioned below in exergise of
poers conferned under saction 13 (d)of ihe SARFAES] At read with Security Interes] (Enforcemeant) Rules, 2002, which 15 proposed o i
aold by way of e-auction on “As 13 Where |3 Basis™, “As |s What |1 Basis”, “Whatever There [s Basis” and "No Recourse Basis® o
reali1;.1:nn of Bank's dwas under Rules 8 and 9 of Security Interast (Enforcemend) Rulas, 2002 by imelling tenders'bids as par below Auckon
achaduls,

Sala ofimmovabie proparies by E sucton under Section 134 L of the Securitization and Reconstruchion of Financis Assets and Enforcement
of Security Inferast Act, 2002 read with Rule 8(6) of the Sacurly Interest (Enforcamend)] Rules, 2002, Molica @ horeby givan o the public in
general and in parlicular b e Barrower (O Guaranior (510 Mongagors {510 Hypolhecakor (5) thal the: immmovable property described hensin will
et g0l vy B AL ERS mesd OlfTicer by rviling il.z'..i_*lll:"."l"luldu'r.'_l e auction on e date and s manianad i this nolice on A5 1S WHERE |5 BASIS
A°AS 15 WHAT IS BASIS", "WHATEVER THERE 15 BASIS" and "NO RECOURSE BASIS", Intereated biddears may contadt the Authorizad
Officar for further dataistenms of sale, { raquired,

Date af Description of propery (@) | Becured Debls | Rezerve | Date & Time

Demand Notice secured assels. Price |of E-Auction
1. Mis Mexflour India Private lelledE 19122023 |1, Commercial properdy 81| Re. 71214, | Rs.1.53 | 06.05.2026
(Borrower, Hypothecatar & Morigager]) Linit| office no. 414, 4° Floor, Ci 261,68/ Crore atwaen
Mo, 414415, 4th Floor, Caby Centre Plot Mo, 5,1 Cantar, Piok Mo, 5, Sactor 12, | (Rupees Sevan 11,30 am
Soctor 12, Dwarka, Mew Delhé-110075, Also ali Dwarka, Mew Delhi] Cmm Twolwe EMD; ta
T03, Gabewsdy Plaza,. Hirangedan -l:'mngje'.rlﬁ_! sadmeasening lodal area of | Lakh Fourleén [Rs.15.30 12 30pm
Prorwin, Miemba-40007E, Maharashira also all 268 sq.ft and owned by| Thousand Twa Lacs
Pigt Mo. A-154, Viée-Bhapged, MIDC Industwal | Mano) Seth & Commerclal | Saxby-One and
Ares, Mangsaon, Dist, Ralgad-402308,) praparty at office no. 415, 4° Siby Elght
Mpharashira Floor, ity Canter, Plot Moo 5, | Passa Only)
2, Mr. Manaoj Seth (Director, Guarantor &) Sector 12, Dwarka, New baing fhe
Mortgagor} Flal No 2054, Eunﬁ-lﬂ.rilif Delhi admeasunng odal anea | amount dus as
Appariiment, the Great Lyallpur CGHS Lid. Pla of 258 sq.M and owned by| on 30112023, 1

i &0, Secior- 10, Dwarka, MNew Defi-110070 . | Searma Seth . (this includes

/

3. Mrs. Sesma Seth Wio Mr Mano Eelhé {Under -Syrmbolic appliad interest
(Director, Guarantor & Mo ar) Flat No. Possession] il 3 11.2023)
2084 Sanskriti Appartment, the Graat Lyaiipur North- East: Cpen less cradits, il
GGEHS L, Pkl na 36, Seclar-10, Dwsarka, Mmy South-West Open any

Dalh-110075 South-Easl Unil Mo 416 &

4. Mrs. O.B. Fluore Chems Private Lirmited q17F
{Corporate Guaranior & Mertgager) Fiat No. Morh-West Unit Mo 416 &
2054, Sanskrill Appartmenl. the Gres! Lyalipur 417

CGHS Lot Plot no 35, Sactor-10, Dwarka, Mew |
Delhi-110075, also at Plot no 312, Enl:lnr-]
Ecolech-1, Greglar - Mowda, Guatam Baddha )
Nagar, UHar Pradesh {

The seaked bids can be submitted onling through website hips.axisbank mectiontsper nat as par schadule given beiow:

EMD Remittance Cemardd Diraft m tha favour of ‘Axis Bank Limited ' pavabde at Mew Dalhi MNoxda to be subnstbed on
oo besdiare: 20,04 2028 by 300 p. ok aibhacof fhe foliawing addness

Axs Bank Lbd, Siruciueed Sssets Group, Flat 114, Towers 4, dih Floos, Sector 128, Nada (UP.)-
201304 &nd Axis Bank Lenited, Corpoeate Banking Branch, 37 Floor, Plot Mo, 25, Pusa Road, Karol
Bagh, Mew Dalhl- 110002 of 35 may ba-mutually acceptable with prior discussion | permission from
ihefuthorzed Officer

08 0o 2025

With prigr inlimation 6 lhe Adlhorized Officer (Mab, No, +91. BZR4082552
R-E'-:'tl.'l'.-‘Er!p’EEll.l"ll.'ll‘lh EMSb&"r&..Gﬁﬂ'l:l Babasan 11,30 a0m. 10 330 g on any '.I'.'I:II'hlr'Il_.'l I'JH!.I DalweEn
27 0. 2026 1o 2804, 20 26 ( Exchuding Bank Holidays)

0605 2056 betwaan 11.30 a.m. to 12.30 p.m. with unlimited extension of five minutes each in the
avent of bids placed in the last five minuies

Bid Increment Amount Fx. 1,000,000 (Rupees O Lad ﬁnl:r':lF.irl such Mulliplr,l.-:-

Encumbrances Known to the Bank | Mol Known

Nota: The borrower'guarantorsimortgagorsth calors are given 15 days® Notice to repay the total dues with further interest and other
charges within 15 days from the date of Publication of lhl:qh'rlm as par provisions under the Rules 8 and % of Security Intares!
{Enforcement) Rule 2002, Failln%whinh the property shall be sald as parachediule mantionsd in this Motice.

For aniqéj:rj Contact Mo: B2B40825352, RecoveryCell MordbiTiaxiskank.cam.

Terms niditions: -

1 The proparty will be sold by e-awection through tank approved service pravider MYe e-procuremant Technoiagles Lid, [Auection Tiger Ahmadabad
Linicher 1he supeardson of the Bank's Autfionzed allicer in conducting thea online aucian.

2. Bidding woukd ba only (hrough *Online Elecifonic Bidding” process through Awclion sale the websile hitps-iarishank. aucliocnigesned’ also on
Auction Tigar mobile sep on dates manticned abova with ulimited auto extansan of S mins sach,

3. Sake s sincily subgact o The ferms & condilion s ncarpareted in this motica and the prascribad Tander Docimand. The Tardar Docusnant desciitng
I lerms & cardilions of sale farmeng part of this sale nolice may be doenloaded from the e-Auction webste or may be collecied fram-al ihe
abovm-mantionod address weth prior inbmation b the Authoneed Ofcar from 27 082026 10 28,04 3028 in betwean 1120 am b 3% pm, sxcopl
on Salurday. Sunday and Bank Holdays.

4. Inspacton of the propserly will be ollerad ona muluely agreed dale and time. Inspecton of reéevant decuments avaiialle wilh e Bank will be
offerad wilh prior appointmen|

& Thaimending purchasers shaf sulmil tha EMD amount menlioned hareinabave wia Damand Oraflin teeourof ‘Seis Bank Limited “payabla at e
Dieni at the addmass mentionad above |ales] by 29.04 20246 by 3000 gm. Tha iI'I|ElI'|U|I'-g purchaser shall alao gLt aang wilh the offer (1) Ful name
of tha Bidder (i) Copy of PAR Card (iipActive Mabila Bumber {iv) Email Address and (v) Addness prosd. Full name of tha bidder, Ackdress & Contac
o & E-rmail 1 should be mantioned af the back of tha damand draf |EMD), Bids submitied otharwiss than inthe Srmat prescrized inthia poria
ghal mol be afgibha far oon s hkaration.

Deelail of bidider (KYC dacuments i&. phoaie |0 prool, PAN Card and address proal & E-mal 10) 68 sealed efselope and EMD s i ba Submilbed b
Bank Offica address —aithoe {1 i!-Slrl_.r.-.Iu.'\-anAmﬁ Grog, Flat 1-14, Towsar 4, 4th Floor, Sactar 138, Neida (L P -201304 OR {2)8ads Bank Limidod,
Comporate Banking Branch, 37 Fioor, Plotbo. 25, Puss Road, Kanol Begh, Maw Dalke- 110002,

G Pleasa nofe thalinlereted purchasers shall be parmilied to participale and bid inibe e-auction anky ITEMD amount has been recessad by Bhe Bank
abang with the socuments and in the manner metnticned in poing 5 beremabove,

F. o AReriha submissicn of EMD. the biddars shall not ba allcwsad o wsshdraw tha Bid farmaE WD,

8. Elighle bedders whea hava duly camplad with requiresmsans i paind 3 harenadoye shad ba contackad and proviced wish Liser |3 and Passvword for
paricipsling and submilling bids n e esuclion portal. Sealed Bids con be submitted onlire through the poral 0 the formal avaitable al
bitps; daxisbank auciicntiger ret

% Pleasa noda thal imendng baddars mey avail traming far onling bidding from b4 8. aProcurement Tachmalogies. Lid,, A-G07, M 5. eFTocerament

Tachnakgies. Lid | A-ROT, Wall Streal- 2, Cgp, Orient Clubs, Mear Gujaral Caollege. Elii Bridge, Ahmetabad-38000E; G, Cantact Pemsans:

Fam Sharma on Mobile Mos: B000023X4T Help Ling Mumber S3G5562821/9265662818 email: amprasadi@acctionligarned |

suppoRifiaucliontiger.net

Auchon will Be sandicted onbine an e wabste htpasadshant puctionliger.natl on 06.05.20026 balween 1130 sm. 10 1230 p.m Wil aulo-

eElensan of Hwe mimnube s sach in the evant of bids placed in the lasf five minutes. The bidder(s) may improve hisithaic offer(s) by way af inler say

tedding amang- the bickdars. Tha inter sa bidding shall commenca & the amount of highast bid recessad via saalad bids, Tha bidder meny mgrowe
thedr ofler In mufiple of the amaunts mantioned uvnder tha colamn "Bad Incrément Amount”. In casa Bid i2 placed in he last & minutas of Bha doalng
lirme af ihe e=Auction; 1he closing lme will audomatically ged axdtended far 5 minuies. The bidder who submits the highest bd amount (nol below the

Reserva Prica) on closea of n-%.u.:lmﬂ procass shall be declarod as Succassiul Biddar and communication 1o that efect will ba issuad through

elacirars mode whioh shall besubject 1o sppraval by tha Authonzed Calices) Sacungd Cradibar.

11. The Authorised Officer reservas e righl o acceplar raject amor all e aferabids or adowm, posipone of cancal the auclion sale wilbout
assigning any reasaen thereaf
I'na unsirccessia bidders may contact theAuthorized Cficer of thie Bank 1o colact the EMD asnaunt which wil ba returmed without nbarest ko them
wilhin one wesak Trom the dale ol ke auclion.

. The Successiul Purchasars) shall deposil 25% of the amaunt ol =ale price, alier adjisting the EMD already paid, immediaiety e, on the same day
or it workeng day, feding which tha EME shat be forfaited withoud any prior nolice, Tha balapca ¥5% of the sale prica i5 payable within fiftean
days troem e dete of corirmatan of sesa by the Authonzed Dfficer o Swch axtanded period (a8 may e agreed Debacan fha Suctassetl
Purchasar and {he Bank, in any case nof gxceeding 3 months] in case of Gelure 10 degosil 1be balancs amounl wilhe e prescribed pesiod
menoned abave, same shal ba dealt inaocordance with tha terms of tha tender documsanl

. Tha Borower' GuarantonMorigagor are heraby pul fo notice In tarms of nde 802 ) end nike B{6) of Sacurdy Interest [Enforcemand) Rulas. 2002 thal
lhe Secured ( aloramenlionad Assals would be sald in acterdance wilh this Malics, in ciss he amound owsianding as per ihe demand nofice
menbarad akave is nat fully rapaid

. Al charges for convayanca, stamp duty, registralicn charges gnd b taxes stc., a5 applicabéa shad be barma by the successiul bedder ondy, Any

Slatuiory and olber dues payabba and dueon T progeny includirg but not Enited o ha socieby dues ghail have b be borms by he Purchassar ThHe

?r:fsurh:s-:--nlercs'.ed =hall miake hisMlbaic oren mdependent E"i-'llil.ﬂrinﬂ a5 bo the e of the praperty and all dussiclaims against the propesty
halaﬁeﬁami hli:‘edar should bear the chargesfess payable for conveyance such as Siamp Duty Ragisiration Feas, iInckiantal expanses ghc; 35

apphCarie g5 parfaw

. Mothirg in this nolice cormstifules o wil be desmead bo constiffe any commiimenl or represantaiion on the par of the Bank o sl the above
propartyfies. Bank [Authonzed Oficer resenves the nighl focsnos| the sale for oy reason 8 may doem i oreven withaud assigning any rneason and
guch cancallaticn shall not ba called m queestan by the hiddess

+ Im addilion 1o the sale consideration, IEshail ba e respansibdity of tha successi Bdder 1o pay al appicable laces, lavies & duties, and bank shal
el ke any responshility for tho sama,

19, Thiz pubdcation is also Fli:baan Days' noticeto the above bomowars /guarariors imorgagoes to the edvance

. Encum@rances, il amy oiher than Bank's loan and manicned above ara misd kniown i Bars.

o Imease he ssaiauclion & postpaned Tailed for wanl af bidis) of ar samaunt nob less-man resarve prica, the Bank ressrves e rghl 1o bed and
acqlire iha proparty n accordance with Sacunfzation and Becorstruction of Pnancal Assets and Erforcament of Seourity Inderestact, 2002
Sﬁnla Can'ﬂu:ﬂgr under SARFAL S Actshall ke axacuted in favour of the successiul purckasar ordy aftar the paymeant of theantive bid smountand
alar chiafges if &y

. Speoal instruclion & cawtion: Bidding in the [astmmules’seconds shauld ba avaidad by the bidders o theirown interest. Naither &xis bank nor the
servica prowider will ba responsibia for any lepsasdaluna (intemed faiure, pawer failura el jan 1he pet of tha wandor in such cases, In cnder b
wiard off such contmgent albuatian, the biddars ara reguéastad Lo make all the necassary arangaments'altamatiess such as back —up pewear supply
and whadever alse required so hal they are able o Groomvent Sedchesiluafion and ane able o parbcpate inlbe auction successiully

Mota: Tha dutharzad afficar resenias tha nght b acceptornaject any bid or bids arto pastpons arcancel the salaiudicn withaul assigning any reason

s reaf

Duake: 14-04-2026

Place: Dalhi NCR

Date of Symbolic Possossion
Inzpaction of Property

Date and time of e-auction

10,

Authorized Officer

Date : 14.04.2006 | Place ; Dalhi Sdi- (Authorised Officer), Piramal Finance Limited

Axiz Bank Limited

PUBLIC NOTICE FOR LOSS OF SHARE CERTIFICATE
TO WHOMSOEVER IT MAY CONCERN

THIS I5 TO INFORM THE GENERAL PUBLIC THAT FOLLOWING SHARE CERTIFICATE(S) OF INOX
AIR PRODUCTS PRIVATE LIMITED HAVING ITS REGISTERED OFFICE AT A-2, TTC INDUSTRIAL
AREA, OFF. THANE BELAPUR ROAD, MIDC PAWAMNE, MAVI MUREBAI 400710 REGISTERED IN THE
NAME OF THE FOLLOWING SHAREROLDER HAVE BEEN LOST BY THE REGISTERED HOLDER(S).

FolioNo | Name of Certificate | Distinctive | Distinctive | Shares of Face
..... | Holder | Nos. | Nos.{From) | Nos.(To) | ValueRs10/-
015309 | DeepakVerma | 11245 | 7748701 TT48800 100
015302 | DeepakVerma | 18315 | 8453701 Bd53800 100

THE PUBLIC ARE HEREBY CALTIONED AGAINST PURCHASING OR DEALING IM ANY WAY WITH
THE ABOVE REFERRED SHARE CERTIFICATE(S). ANY PERSON(S) HAVING ANY CLAIM DR INTEREST
N RESPECT OF THE ABOVE-MENTIONED SHARE CERTIFICATE(S) ARE HEREBY CALLED UPON TO
LOOGE SUCH CLAIM, IN WRITING, WITH THE COMPANY AT ITS REGISTERED GFFICE WITHIN 15
(FIFTEEN) DAYS FROM THE DATE OF PUBLICATION OF THIS NOTICE, ADDRESSED TO:MR. VISHAL
M. SHAH GENERAL MANAGER-LEGAL & COMPANY SECRETARY UNIT: INOX AIR PRODUCTS
PRIVATE LIMITED A-2, TTC INDUSTRIAL AREA, OFF THANE-BELAPUR ROAD, MIDC PAWANE,
NAYE MUMBAI-4007 10 [MAHARASHTRA).

FAILURE TO LODGE A CLAIM WITHIN THE STIPULATED PERIOD SHALL BE DEEMED AS NO
SUBSISTING CLAIM, AND THE COMPANY SHALL THEREAFTER PROCEED TO 1S5UE A DUPLICATE
SHARE CERTIFICATE/LETTER OF CONFIRMATION T0 THE REGISTERED HOLDER, WITHOUT ANY
FURTHER NOTICE OR LIABILITY.

SHAREHOLDER/CLAIMANT: DEEPAK VERMA | PLACE: GHAZIABAD | DATE: 14/04/2026

/

N

FORM A
PUBLIC ANNOUNCEMENT
[Under Regulation 14 of the Insalvency end Bankruptoy Baard of Indiz
(Valmlary Liquidalion Process) Requiations, 2017

FOR THE ATTENTION OF THE STAKEHOLDERS

/

N

ace | New Dalhi Sameo Dasigners & Enginears India Privata Limilgd
Regn No: IBBIIPA-DO2NP-M01 280/ 2024- 35114417

AR TIOZI30062TIZ0A 36T

SAMOO DESIGNERS & ENGINEERS INDIA PRIVATE LIMITED
& | Parficulars Details
Ho.
1_[Mame of coporale Person Samoa Desgners & Enpineers India Private Limited
2 | Date of incarparation of 05052017
| corparate Parson ~ e ) .
3 |Authorily under which corparate The Regstrar of Companies, Delhi-l
___|Person i incorporated! registened s
4 | Comporate idandity numbar’ Emitad UL53090L201TFTCIT 28
liability [deriification pumber of corporaie
5 | Addrass of the registered office and Reglstered Offlce  Unit Mo, 16, Ground Floor,
principal office {if eny) of corporate Squane One, £-2 Distnct Cendra, Saial South Defhi,
dablor Maw Delnl=110017F, Indla
o | Liguidatkn Commensemen 0904 2026
dale of Carporals Persan
T | Mama, Address, a-mall address, Mohammad Khiaid
Telephona Number and the 53122 Floor, Malviya Mager: Mew Delhi- 110017
Regisiration Mumbsr of tha Liguidator.  |Emai - wolig.sdaipdiTgmail com, cskhalddiZgmal com
IBBIPAZAP-N01289/3024- 25114417
| y i AAZTAATTIGI00627/204367 vaid fll 30.06.2027
L =1 dade for submission af clems 09.05.2026
Motica is hereby given that Sameo Designers & Engineers India Private Limited has commenced
yohirtary. liguigatan wilth effect from 0904, 502
The stakeholders of Samoo Designers & Engineers India. Private Limited &ra hersby called
ugen ba subimet a proot of thair claims, on or before 09.05.2026, o (ke Liguidator ad (he sddnass
mentioned aganst lfem 7
Financial craddars shall submit feir claims with proof by eleckonic means only.” All othar stakehoiders
may submil e proed of clams n person, by past oo by alectnanis means
Submission of false or misleading proofs of claim shal atrect penallies
Sif=
Diater + 14 04,2026 Mohammad Bhabid, Voluntany |.~:|L-.l:|3.1”7’

AFA Wkl up o 5002027

N

epaper.financialexpresﬁ.mn'. .

FORM NO.14
[See Regulation 33(2)]
By Regd. A/D, Dasti failing which by Publication.

OFFICE OF THE RECOVERY OFFICER - I/lI

DEBTS RECOVERY TRIBUNAL DELHI(DRT 2)
4th Floor, Jeevan Tara Building, Parliament Street, New Delhi-110001
DEMAND NOTICE
NOTICE UNDER SECTIONS 25 TO 28 OF THE RECOVERY OF DEBTS

& BANKRUPTCY ACT, 1993 AND RULE 2 OF SECOND SCHEDULE
TO THE INCOME TAX ACT, 1961.

RC/167/2024 18-03-2026
UNION BANK OF INDIA (E-CORPORATION BANK)
Versus
MR JITENDER
To,

(CD1) MRJITENDER
201, BUILDINGNO-1,ALLIED HOUSE, LSC MADANGIR Central, DELHI-0

This is to notify that as per the Recovery Certificate issued in pursuance of orders passed by
the Presiding Officer, DEBTS RECOVERY TRIBUNAL DELHI (DRT 2) in TA/911/2022 an amount
of Rs 1066419 (Rupees Ten Lakhs Sixty Six Thousand Four Hundred Nineteen Only) along
with pendentellite and future interest @ 11.40% Simple Interest Yearly w.e.f 14/11/2022 till
realization and costs of Rs 13000 (Rupees Thirteen Thousands Only) has become due against
you (Jointly and severally/Fully/Limited).
2. You are hereby directed to pay the above sum within 15 days of the receipts of the notice,
failing which the recovery shall be made in accordance with the Recovery of Debts Due to Banks
and Financial Institutions Act, 1993 and Rules there under.
3. You are hereby ordered to declare on an affidavit the particulars of yours assets on or before
the next date of hearing.
4. You are hereby ordered to appear before the undersigned on 12/05/2026 at 10:30 a.m.
forfurther proceedings.
5. Inaddition to the sum aforesaid, you will also be liable to pay:
(a) Such interests as is payable for the period commencing immediately after this notice of the
certificate / execution proceedings.
(b) All costs, charges and expenses incurred in respect of the service of this notice and warrants
and other processes and all other proceedings taken for recovering the amount due.
Given under my hand and the seal of the Tribunal, on this date: 18/03/2026.
Recovery Officer

—
) DEBTS RECOVERY TRIBUNAL DELHI (DRT 2)

New Delhi

e
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